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the rneeting:―

ⅣIEETIN
17 HELD

I-TheCommitteeconsideredtheindividualcasesoftheagendaofthismeetinggenerated
through the online .Vri.- "iNiC. 

The decisions taken thereon are as under:-

ёase  o`.130'13/患611五■ NamefERACOM
LIMITED‐ALC2/2013

l鶏
8905υ0030αAML「路2γ01990Pγ今ヽ

1なi鮮脳蓮選籍鰐晏鮮
lcasc      No.:1/7/80■ 1lrり    Namc:ALSTOM

llNDIA LIMITED,ALC2/2017

Meet No/Date:tOlgO-lstatus:Deferred

ALC}l20l7
t6.08.2017

造ぁρOン
/Date l y80-::辟

ed

16.08.2017            1

Department'felephone No.N"t". of the representatives

& their Designation
Sh- K.K.tiwari

DIPP,

Udyog Bhavan
23063321

Extn.3318

23063166

Sh S.K. Jain, D.O.

23061562
Extn.146

Sh I(P. Sfigh, DY. DGFT

23061562
Extn.265

St Sf.Panigrahi , E.O

2                           ‐

器 8υ05υ00HVAMIξ
LttA    門に Lた。N♂Datc0310751868 Detr

3/81/040/00208/AM14/  Ol.10.2013            Datc:26.9.2017

‘

β



,Decision : The Committee
DHI on 23.8.2017 for their

‐Case
ALC2/2013

Case
‐ALC2/2015

case       No.:2/7/80-
ALC2/2017

‐ Case
l ALC2/2015

,7.

蕩高罫百預画面Mea~No/Datettγ 80-諄面孫:
INDIA ALC2/2017
.16.08.2017

IDeferred

noted that hard copy of the application has been received and sent to

examination & comments.. Case is deferred to26.9.2017 '

IRRIGAT10N
PVT.LTD.

1器 8餅05υ00387AMl席
L境
ち″040Ю0097AMl席

に

方 ∬
gttτ
α34100383H:寛

ち6.??917

i betisioi:十 ic ё6“mi188 n6tea thtt tiさ ir品
;ζ
 appli`農 1。A has been sent to MSME(ChemiCal)fOr

l examination comments.Itis decided to remind MSME(ChemiCal)tO expedle their comments.

ICase is deferred to 26.9.2017

No.:78/8/80-Parり     Name:ZENITH Mcet  No/Datc:10/80-Status:
PRECISION PVT LTD.,  IALC2/2017         1Defcrred

16.08.2017
|            

‐                       ‐

File Lic.No/Datei0710108234 1Defer

il器 8υ05υ0018″AMl『
L鶴
ち″04υ00027AMIα

'0■
2015   pttα 26%2017

. D“isibi:D3cisi6n i The cOmmitee noted thtt thc frm's rcply dated 30.12.2015 has becn sentto
lMSME for comments On 27.01.2016 and no comments received from MSME so far..The mater
. ldeliberated in the meeting. It is s decided to send that copy of application to E)IPP for their

l comments.Case is deferred to 26。 9.2017.

l ёaζと    6`.:2j'8/患 b:‐ 1左中    Name:FINEFIT Mcet  No/Dttc:10/80-Status:
IALC2/2015          SEAT   COVERS   &ALC2/2017         Deferred

ACCESSORIES 16.08.2017

...HQFileRLAFileLic.No/Date:l0l0059l46Defer
' :01/80/050 lxrlzglAMl6l :101241040100009/AMl6l 20.05.2015 Date:26'9'2017

Decision : The committee noted that the firm's reply dated 30.1 I .2015 has been sent to MSME for

I comment s on 14.12.2015. It is decided to remind MSME to expedite their comments '

Case is deferred to26.9.2017.

Paゥ    Name:ALSTOM IMCet  No/Date:10/80-Status:
INDIA LIMITED,     ALC2/2017       

‐Deferred

16.08.2017

1器 8餅05υ00HνAM13に 監 ら4Ю 4υOH 7VAMly 200上 2015   Datc26)2017
. 5Lcisibn i十

五c ёOmttitささnotさ d titti the■ 1111'sお ply datga 36.12.2015 has been senttO MSME for

l  colninents on 27.01.2016.It is decided to relnind MSME to expedite their conllnents.

l  case is deferred to 26.9.2017.

No.:56/8/80‐  Panγ Namc:TERUMO
PENPOL LIMITED

Mcet   No/Datel1 0/80-
ALC2/2017
16.08.2017

Lic.No/Date:5310018506
119.06.2015

Status:
Deferred

Defer
Date:26.9.2017

HO           FileiRLA          File
:01/80/050/00162/AM16/  153/24/040/00001/AM16/

み



Decision : The Committee noted that the

(Chemical) for examination and comments.

comments. Case is deferred to 26.9.2017.

firm's application has been sent to the MSME

It is decided to remind MSME to expedite their

lCaseNo.:7/7/80.lPartyName:AYYAPPAMeetNo/Date:10/80.Status:
ALCzlzOll CNC PVT.LTD, ALC2lzOl7 Deferred

16.08.201 7

.HQFileRLAFileLic'NolDate:07l0l08550Defer8 ,oilgOlOSO/gg1l7/AMl8/ :071241040100152/AMl6/ 24.07.2015 Date:26'9'2011

Decision : The committee noted the written comments furnished by Ministry of Defence ,

Oir..i"."" oi rni"*utional cooperation vide their letter No. DIC/SCOMET14S}|1M1|T dated

, 21.7.2017. lt is decided to discuss the matter in next meeting . case is deferred to 26.9.2017 '

case     No.:33/17/80-Patt   Name:NETAFIM Mcet  No/Date:10/80-StatusI
ALC2/2015         1RRIGAT10N    INDIA ALC2/2017        Deferred

PVT.LTD. 16.08.2017

9器
8α05υ00337AMI)に ti亀″04υ0009ワAMlα 040&2015   Datα 26)2017

1 Detisibn I十五さё6品m蔽ce 16ted thatthe frm's ip“ icaibi has been scntto the MSME(Chemに
J)

l on19.05.2017 for examination and comments.Case is deferred to 26。
9.2017.

‐Case

ALC2/2015
PVT.LTD. 16.08.2017

10鶏諾/魔j鳳 3;/AM泥ナe境ち″040/∞劃AM」
CIぶ器α10∵ F4革F169?ν 7

‐ ibお tiζi61:fi8 ё。品品116さ 1618a titt ti`i品
;ζ
 appliι農1。n has been sent to the MSME.

1 1(chemical)on 19・ 05.2017 for examination and comments.Case is deferred to 26.9.2017.

` lcase    ｀o.:41/17/80-Party Name:GEE PEE.Mcet  No/Datc:10/80-Status:
ALC2/2015         1ELECTROSPARK     IALC2/2017        Deferred

PVT.LTD          ■6・08.2017         .

‖
鷺 :∴5jO∝ふ ↓ 11オ 協 ″040/∞ηダAMぶ

e翻
器

α醐 ∞銅

諄
ち6??創 7

1Decision:The Committee noted thatthe irm's was sentto MSME as MSME and no comments
‐
received so far.The application sentto DHl on 16.8.207 fortheir exarnination and comments.

ICasc is deferred to 26.9.2017.

No.:35/17/80-Paty  Name:NETAFIM Mect  NO/Date:10/80-Status:
IRRIGATION   INDIA ALC2/2017        Deferred

No.:9/23/80-Party    Name:DECON Mcct  No/Date:10/80-Status:
INDIA PLASTICS PVT.IALC2/2017        Deferred

‐Casc
‐ALC2/2015

LTD.ぅ 16.08.2017

File lLic.No/Date:31
121器
8υ05υ0042νAMぶ

e■
λ3Ю4υ0009りAMlα 2Ll)2015

10065712 Defcr
IDate:26.9.2017

sent to the MSME
to remind MSME to

Decision : The CommittCe noted that thc flrnn's application has been
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No.:8/7/80-Patt  Name:AYYAPPA:Mcet  No/Date:10/80‐ Status:

CNC PVT.LTD,      :ALC2/2017        1Deferred
‐
16.08.2017

-^ HO File RLA File Lic'No/Date:0710108976 Defer
rr ,oigoloso/oo1l8/AMl8/ :07t24t040t00z6otAMt6l 30.10.2015 Date:26.9.2011

Deciiion : The committee noted the written comments furnished by Ministry of Defence ,

,Directorate of International cooperation vide their letter No. DIC/SCOMETl480llMll7 dated

,Zl .j .2017. It is decided to discuis the matter in nexJ meeting . Case is deferred to 26.9.2017 .

No.: l4l20l80- Party Narne:MAGNA Meet No/Date: l0/80- Status:
DeferredCLOSURES

AUTOMOTIVE
PRIVATE LIMITED

File‐ Lic.No/Date:0410161262 1Dcfer141HQ           File lRLA
I:01/80/050/00391/AM16/ 104/24/040/00171/AM16/ 103.H.2015       Date:26.9.2017

憮譜tftt61:W『:ぶ1鳳よ:露Rcttyltl針::c胤鷺
・
:鰤n:Ъ :賜L潔轟f籠

their comments.Casc is deferred 26.9.2017.

No.:21/3/80-Patt    Name:RAJOO IMeet  No/Date:10/80■ Status:

BAUSANO EXTRUSION ALC2/2017        1Defe∬ ed

PVT.LTD.          16.08.2017         1

1器 8υ05ν0013νAM再ナ
e境
24Ю4υ0003yAMlにお::ざ‰

)ate:2410041895,Defer     l

l                                   )16        1Date:26.9.20171
1Decision:The Commitee noted that the nrm's applicalon ittζ

もcとおζeAt iO the MSMЁ  oAI

122.07.2016 for examination and comments.It iS decide to remind MSME to expedhc theil
lcomments.Casc is deferred to 26.9.2017.

lcase      No.:6/7/80-Parり   Name:AYYAPPA IMcet  No/Date:10/80-IStatus:     |
IALC2/2017         CNC PVToLTD,      IALC2/2017        1Deferred    l

116.08.2017           1

1器 8υ05υ00HaAMttk十分11'I:::::1↓ti8:ぶ」
Date:0710109332 1Defcr

o16        1Date:26.9.2017

1Decision :The committee noted the written comments furnished by Ministry of Defence,
| IDirectorate of lntemational coopcration vidc their ictter No.DIC/SCOMET/4801/M/17 dated

121.7.2017.Itis decided to discuss the matter in next meeting o Case is deferred to 26.9.2017.

ICase

'ALC2/2017

,Case

lALC2/2015

Case
ALC2/2016

ALC2/2017
16.08.2017

Party    Name:ELITE'Mcet  No/Datc:10/80-
STEELS PVT LTD     IALC2/2017

116.08.2017

171HO           lilelRLA          Fileti8:N。 /Dtte:0510397646

101/80/050/00123/AM17/  :05/23/040/00479/AM16/  18.02.2016

1)ecision:The Com富 littee noted that the■ rΠl's reply dated 09.05.2017 1las bcen

19.05.20 1 7 for corlllnents. Case is deferred to 26.9.2017.

lcasc      No.:12/3/80-
IALC2/2016

Status:
Deferred

Defer
,Date:26.9.2017

sent to DHI on

181霊2'016 NQ3Vα
8)1認
鵠R
Name:GOLD Mect  No/Date:10/801Status:
PROFILES ALC2/2017        .Dcferred

々



LTD. 116.08.2017            1

1責0~         Fii`RLA          File lLic.No/Date:0510397636 1Defer
101/80/050/00190/AM17/ ‐:05/23/040/00480/AM16/ 118.02.2016       1Date:26.9.2017

1熱讐1ふ虫i府霊亀辮計:1鳳1嵐l驚:鷺:1霊
・飢1驚1慨需憮籠

lo exped■ e their comments.Casc is deferred to 26.9.2017.

iCase

lALC2/2016
PRIVATE LIMITED 16.08.2017

191iQ     
‐
     File RLA          File Lic.No/Date:3‖ 0066020,Defer

l:01/80/050/00120/AM17/ :31/83/040/00166/AM16/ 101.03.2016       1Date:26.9.2017

1うもciζ16二 :十五もё6品

“

品とも16tさa titt th8 1F島 ':ち|liittti3n iasもささA ζelit6 th8 MSMЁ 6n

104.05.2017 for examination and comments.Case is deferrcd to 26.9.2017.

ICase

lALC2/2016

lcase     No.:17/3/80■ Par"
IALC2/2016         1PENPOL

No.:9/3/80-Parり      Name:MIBA IMcet  No/Date:10/80■ Status:
‐DRIVETEC    INDIA IALC2/2017        1Dcferred

N6::li'3/861 1lrt,    Name:MIBA IMect  No/Datc:10/80■ Status:

DRIVETEC    INDIA IALC2/2017        1Deferred
PRIVATE LIMITED 16.08.2017           .
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"1↓

1チ1蕊鳳|ム
'彙
鷺聟言ゴIIil蟄wi■漱

";l;凛

覚濡漱嶽鳥き導,,申争響P ttΨl    l
l lё ttζg   、こ:b,/`た 6_||五●        MCet No/Dtte:10/80■ Stttus:   ‐
|ILCν

矧 6   )編
腸」も

ECTOPLAST ALCン 2017  petrd l
116.08.2017            1            :

11%庶詰計競:∴鳳愛
l∬
≧まI膵椰:158tiζ iふ轟:TAも ё6ふ品1leも お618a th農

‐
lAも

:

| 1獣
:::置:il卜illI:ド:`挙:,1:1,Ct覇 :革

T発??,ll            _

Name:TERUMOIMeCt  No/Datc:10/80-Status:
PRIVATE ALC2/2017         Deferred

|                 ILIMITED           16.08.2017

鵜 庶鳳島鳥円 編
嚢
1驚

1温よ群 れ郡I15も tiζion:↑ Aも ёo品

“

1leと お6お a titt th8 1

1袋|:潔:犠ll∬』軍rtttflttI軍 1:暴 .?′ ,17¨
Casc
ALC2/2016

IHQ           File
l:01/80/050/00195/AM17/

No.:36/6/801Parけ Name:L&
ITURBINE

T―MHPS Ⅳleet  No/Date:10/80-

IGENERATORS
IPRIVATE LIMITED

ALC2/2017
16.08.2017

IRLA          File Lic.No/Datc:0310803636
1:03/95/040/00855/AM16/ 30.03.2016

Status:
Deferred

Defer
Date:26.9.2017

う
４

ダ



Decision : The Committee noted that the firm's additional information dated 05.12.2016 has been

sent to DHI on Oi .lZ.2016 for examination and comments. It is decide to remind DHI to expedite

their comments. Case is deferred to26.9.2017.

Case
l  ALC2/2016

Case
‐
ALC2/2016

Case

I  ALC2/2016

No.:37/6/80-Parり Name:L
TURBINE ALC2/2017

116.08.2017

&T―MHPS MCet   NO/Datc:10/80- Status:
Deferred

‐GENERATORS
PRIVATE LIMITED

HQ~~~~~~~~百雨陣玉 File Lic No/Date:0310803635‐ Defer
24
:O1/80/050/00196/AM17/  :03/95/040/00859/AM16/  :30.03.2016 Date:26.9.2017

tDecision : The Committee noted that the firm's application has been has been sent to DHI on

13.06.2016 for examination and comments. It is decide to remind DHI to expedite their

comments.
,Case is deferred to26.9.2017

HQ File RLA File‐ Lic.No/Datc:0210206586 Dcfer

?5:品8α050Ю0202/AMみ :02/24/040/00216/AM16/  130.03.2016

Decision : The Committee noted that the firm's application has been sent

24.08.2016 for examination and comments. It is decide to remind MSME

'comments. Case is deferred to26.9.2017

TOOLS PVT.LTD.,

MAXION
LIMITED

ALC2/2017
16.08.2017

Status:
Deferred

Date:26.9.2017

to the MSME on

to expedite their

Status:
Approved

NQ20/6/80-F藤百
~~Name:KALYANI雨

蕗et~~No/Dtte:lo/80-

WHEELSIALC2/2017
116.08.2017            1

| IHQ             File lRLA            File iLic.No/Date:3H0066104       1
126::01/80/050/00179/AM17/  :31/83/040/00189/AM16/  131.03.2016

1 :Decision:The Commitee decided to ratl″ the n0111ls based upon the recommendation of DHI

I IU.o No.3/65/2016-TSW)B)dated Nil。 (cOpy ofthe le■er attached).

| IRA may take funher necessary acjon accordingly

l lcasc     No.:3/7/80■ Parり            MCet  No/Date:10/80■ Status:

1冷
LC2/2017    

嶽

mαUNDERCARⅢ AGEIALC2/2017    Detred
Dヾ TRACTOR PARTS116.08.2017         1         1

: |                IPVToLTD.         |               |

| IHQ          FilelREA          lliも 二iぎ:｀ 6カDate:0310803853 1Defer

l l:01/80/050/00H3/AM18/1:03/95/040/010H/AM16/ .07.04.2016       1Date:26.9.2017

27 1Decision:The committee noted that deflciency raiSed by DIPP宙
de their U.O No.12/61/2017-

I TSW/27 dated 16.8.2017.It is decided to cJl forthe fo1lowing information from the nrln:―

l il.hforlnttion h“ spect of Sl.No.3,4,5,6,8&9 of Standard De■ ctncy Forlnat,cxpo“
product

.   IWiSC.

| 12.Infollllation in respect of Sl.No.H of Standard Deiciency Format,for impon hem at SI.No.
・  16.
: lcse is deferred to 26.9.2017.

′

一
|



l  caζe     ヽ6.1'4/6/80-PArり Name:AUTOCOMPIMeet  No/Date:10/80■ Status::ALC2/2016         CORPORATION PANSE.ALC2/2017        .Deferred

l l                PRIVATE LIMITED   ■6.08.2017        1

:8棉 8晰 0/001"ハM〃
eti角
3ЮttЮ0002/AM再ナ・ 蹴 鼎 “

H00661“
:寛 ち6剛 7

1 ‐Decision:The Committee noted thatinformation furnished by the f11lH senttO DHl on 09.8.2017.
i  Case is deferred to 26.9.2017.

Case No.:5/7i80-:ParW Name:BIRLA Mcet  No/Datc:10/80- Status:
DeferredALC2/2017 FURUKAWA   FIBRE ALC2/2017

0PTICS     PRIVATE 16.08.2017
.LIMITED,

29 HQ File RLA File Lic.No/Date:1710006313 Defer

:01/80/050/00115/AM18/  :17/24/040/00010/AM17/  125.04.2016 Date:26.9.2017

DLcisibi:↑ Aさ c。

““

i18c hoted thttt hard copy of the■ rln's application has been not been

received and letter sent to RA&flini to furnish4 set of application to process the case.

Case is deferred to 26.9.2017.

casc      No.13/6/80■ Par,Name:ANGIPLAST‐ Mect  No/Date:10/80-Status:

ALC2/2016         PRIVATE LIMITED    IALC2/2017        1Deferred
16.08.2017

File Lic.No/Date:0810137766 Defer
301器
8υ05υ0016νAM再ナ

e憔
24Ю4ν0003νAM17'6o42016   Datc26)2017

1bttiζ i。轟:TA`c6mmiice noted that thc flrm's application has becn sent to the MSME
(ChemiCal)On 13.06.2016 for examination and comments.It is decide to remind MSME to
lexpedite their coFninents. Case is deferred to 26.9.2017.

ё五きさ
~    ~ヽ

oli4/6′患o■ laゥ Name:ANGIPLAST Mcet  No/Datc:10/80-Status:

ALC2/2016         PRIVATE LIMITED    
‐ALC2/2017        Deferred
16.08.2017

311器
8υ05υ0016νAM″

e憔
ち″04υ0003VAMttL:′ぶ

g品
1°

08101377653荒
ち692017

意鰍ユ:酔1∫漑青鸞嗅驚t計』肛:瀾Irri地ょ鷺
nぱC∬ぷl占蜃 :

l  eXpedite their comments.Case is deferrcd to 26.9.2017.

case No.:22l6/80- Party Name:CORNING Meet No/Date:10/80-

ALC2/2016 TECHNOLOGIES INDIA‐ ALC2/2017
PVT.LTD. 1608.2017

File lLic.No/Date:0510398319 DeferlHQ           File RLA
:01/80/050/00181/AM17/ :05/23/040/00574/AM16/ 127.04.2016        Date:26.9.2017

"1腑∵I」.鵬T』品踊l響肌eWt麓“
their deflcimり 駈r Nα rρa訓制PHw

lep頑e a Tcch面 cJ κpκsem面ve soねLrm懸濯iF::l電lT」:7t需1:斌尋譜:魔翼‖
be treated as closed.

.   It is decided to send rlnal reminder to the flrm to furnish rcply within 15 days of uploading ofthe

lminutes failing which the casc will be raccted without ftlrther noticc with direction to the nilli t。

lpay appliCable custom duty wlh intercst for EODC.Case is deferred to 26.9.2017.

Status:
Deferred

7



l  casc     No.:30/3/80‐ Parり   Name:GOLDEN IMcet  No/Date:10/80‐ Status:     |
:ALC2/2017        Deferredl lALC2/2016         ROLLS PVT LTD     ‐
16.08.2017            .             |

13綿il魔鳳1ル1↓ 1チ 1'3鳳/0鳳:/1M〃
CI翻鼎
α
“
Ю
"8340ttち6剛 |

1納縄:湖t∬ F』盤∴潟麗ti織慌fttfff配‖蹴∬糧:亀糧魁階謝〕満TI

: lcasc     No.:44/6/80■ Party Name:ANGIPLASTIMcet  No/Date:10/80-Status:

| IALC2/2016         PRIVATE LIMITED    ALC2/2017        Deferred
16.08.2017

14鷺鳳鳳:∴/1↓ 1り
e塩ふ胤υO:OLAM〃

el冨鼎α08101了8T:率|っ ?創 |

1轍1髯認彊:覇職趣1麓
認『性蹴町嚇ん釉;.9.2017.

| lcasc     No.:50/6/80■ Patty Name:VEE KAY Mcet  No/Date:10/80-Status:
| IALC2/2016         1VIKRAM&CO LLP    ALC2/2017        Deferred
l  l                      ‐                       16.08.2017

鳩 庶∴二は謂
et側剛
鷺
II鮮
鷲轟
慧驚‐ lbetisigi:↑ぉもcommittee noted that the

1 11:‖|:lhil∬』罪よ電atts軍署篤T2:.9.2017・

ICase     ｀6.:45/6/80-Party Name:ANGIPLAST MCet  NO/Date:10/80-StatusI
ALC2/2016         PRIVATE LIMITED    ALC2/2017        Deferred

16.08.2017

File Liι .｀o/Date:0810137876‐ Defer

っ6器 8υ05υ0020yAM3L胤 24Ю4υ0005″ AM17 0)0■ 2016   Datc26)2創
7

1爆lli員熙隆1宅」鷹1麓濡『胤脚棚島棚|.9.2017

ヽ。.:4`′ 6′ 86:IP五:I   Name:MAGNAIMcet  No/Date:10/80-Status:
ALC2/2017        1DefcrredlCLOSURES

IAUTOMOTIVE      16.08.2017         1
1PRIVATE LIMITED

37.鷺
8:/05jO:::σl↓再り

e胤

'I:4:/::::jl↓

再

'C青

蕊りRttα
04101618993度ち692017

5お

“
おni十五さё6“mm∝ n∝ed that me■中

'l留遺yTttTittЪξttL乳顎∬χ鷺詳113.06.2016 for exalnination and comlncnts.
i comlnents.Casc is deferred to 26.9.2017

‐Case
ALC2/2016

No■ 3/9/80-IPa中 Name:TERUMOIMeet

g

38 Case
No/Date:10/80- Status:

^



‐  ALC2/2016

File Lic.No/Date:5310018916 1DeferlHQ            File RLA
:01/80/050/00256/AM17/  :53/24/040/00005/AM17/  .25.05.2016            1Date:26.9.2017

Dtciζi6n i TAさ cottmittee noted that the■ 1111's application has been scnt tO the MSME

(ChemiCal)On 13.06.2016 for examination and commcnts.It iS decide to remind MSME to
expedite their comments.Case is deferred to 26.9.2017.

Name:TRF Mcet  No/Date:10/80‐ Status:
IALC2/2017       1Deferred
16.08.2017

File Lic.No/Date:0210206731 Deferl lHQ           Filc‐ RLA
139‐ :01/80/050/00477/AM17/  102/24/040/00041/AM17/  .03.06.2016            1Date:26.9.2017

1よ虚『鷺諸紺腑1∫:ほ11:『f路捐:L鮒1『 :よ:蹂j鴇よ理∫〕♂∫∬ア
・
R電

|  ‐decided to caH the flrm to appear before norms comlnittee for personal hcaring with documents

l   .Case is deferred to12.9。 2017.

Case No.:22112180- Party Name:KSS Meet No/Date:10/80- Status:

, tlIztzorc ABHISHEK SAFETY ALC2l20t7 Deferred

SYSTEMS PVT. LTD, I6.08.20I7

File RLA File Lic'No/Date:05 10398816 Defer

.oo $?*orr50/00338/AMl7i :05t23t040t0ot22tAMtlt 1s.06.201 6 'Date:26's'2017

Decision : The Committee noted that the firm's application has been sent to the MSME on

, ,16.12.2016 for examination and comments. It is decide to remind MSME to expedite their

'comments. Case is deferred to26.9.2017.

case No.:21l12180- Parry Name:DIGI Meet No/Date:10/80- Status:

'ALC2l2Ol6 DRIVES P.LTD ALCzlzOl7 Deferred

r 6.08.2017

File Lic'No/Date:05 I 0398849 Defer,, HQ File RLAal ,oilgolo 5otoo33jtAM1Tt :05t23t04Ol0ol44lAMl7l 20.06.2016 Date:26'9'201'7

:Decision : The Committee noted that the firm's reply dated 19.11.2016 has been sent to the

, MSME on 15.12.2016 for examination and comments. It is decide to remind MSME to expedite

Itheir comments. Case is deferred to 26.9.2017.

PENPOL
LIMITED

‐casc     No.:17/21/80-Pa中
ALC2/2016          LIMITED,

曙♂
赫

ICase

431ALC2/2016

KAY Mcet  No/Dtte:10/80-Statusi

PRIVATEIALC2/2017
16.08.2017

Deferred

Deferred

Defer
Date:26.9.2017

the MSME on

expedite their

ALC2/2017
16.08.2017

,^,HQFileRLAFileLic'No/Date:0810138209a/,oirtO/oSOIOO3Z3:AMtzl :0812410401001171 AMITl 24.06.2016

Decision : The Committee noted that the firm's application has been sent to

,05.09.2016 for examination and comments. It is decide to remind MSME to

.comments. Case is deferred to 26.9.2017.

ヽ6.:`′ iシ患ёllla●  ヽame:coRNING Mcet  No/Dtte:10/80-Status:
ITECHNOLOGIES INDIA ALC2/2017        Dcferred
PVT.LTD.         16.08.2017

q



HQFileRLAFileLic.No/Date:0510399035Defer
:01)80/050/0o3zztAMlit :05t23t040/00t 79tAMtzl 08.07.2016 Date:26.9.2017 ,

Decision : The Committee noted that DEIT vide their deficiency letter No. 17]362O,6-IPHW

dated I 1.8.2017 directly written to the firm that no response has been received from the firm in '

respect of their earliei letter dated 8.6.2017 to depute a Technical representative so far' If
information not received within l5 days , the case will be treated as closed.

It is decided to send final reminder io the firm to furnish reply within I 5 days of uploading of the

minutes failing which the case will be rejected without further notice with direction to the firm to

pay applicable custom duty with interest for EODC. Case is deferred to 26.9.2011 -

icase     No.:9/12/80-Party   Name:DELPH卜 Mcet  No/Date:10/80-Status:

IALC2/2016         .AUTOMOTIVE       ALC2/2017        Defcrred
l                 SYSTEMS PVT LTD    16.08.2017

File lLic.No/Date:0510399243 DeferlHQ           FilelRLA

441i'1イ 19/0,P409'2,竹 Y17/ 105`,3/,4019,71'管
M17/ ‐27.07.2016      Dttc26.9.2017

. IDecision:The Committee noted that the flrm has not replied to the deflciency(raiscd by DHl)

. lletter sent on 30.03.2017 through email and inal reminder scnt to the flrm on 30.6.2017.The
l lflrm vide their letter dated 13.7.2017 has requcsted for grant ofanother 30 days time to prepare

l and fumish their reply.The committec allowed dme upto 31.8.2017 to fumish their reply.Casc
l  lis deferred to 26.9.2017

lё ttζc    ｀6:1'3/1'/86111arty  N五

“

8:↑ЁRUMOIMcet  No/Date:10/80-Status:

:ALC2/2016         PENPOL    PRIVATEIALC2/2017        Dcferrcd
l            lLIMITED       ‐16.08.2017

6綿鳥鳳:'11↓″81分鳳∴:∴」AM〃1ガ鼎
α
"W919:i「 16P?ν 7

‐素朧lhil∬思よ電atts硼1湯T2:∵2軍撃TTh｀ “
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∵ lldYSΥ::

No.:5/12/80■ Paゥ      Name:APAR tMcet  No/Date:10/80.Status:
INDUSTRIES LIMITED  

‐ALC2/2017        Approved.
‐16.08.2017            1

“

鶏 鳳 υ鳳 21A↓ 17品 鷺 焼胤
jO“

麗twI:鸞 驚 i五‖|[II:五 計M由↑
IDecision:The Committee decided to rttitt th
l  lU.0.No.17/38/2016-IPHW dated 09.8.2017.(copy Of letter attached).

| IRA maytake furthernecessav actiOn accordingly.

Case

ALC2/2016

Case

ALC2/2016

No.:10/12/80-IParty Name:GALLIUM IMeet  No/Date:10/80-
INDUSTRIES LTD. ALC2/2017

16.08.2017

Status:
Rejected

″ 鶏 8υ

“

剛 毘 θAⅢ  7剛
e糀
3ЮttЮ
"2子

雌 螺 藁 it葬 [lξ 漱 幡 1電 P喩
IDecision:The Committec noted that the flrm

lletter sent On 30.03.2017 through email and

130.6.2017.It L decmed to rtteCtthe case wtth direclon to the nrm to pay applに
abに custom du″

‐ lwith interest for EODC.                                    _

lθ



RA may take funher necessary aclon accordhgly

,Case    No.:15/12/80-Par"    Name:DECON IIⅥ cet  No/Date:10/80‐ Status:

:ALC2/2016         11NDIA PLASTICS PVT.ALC2/2017        1Deferred
i                 

‐LTD.,              16.08.2017         1

HQ File RLA File Lic.No/Date:3110066291 1Defcr
48

b`t誌おni↑A8ё。

“

hittc notさd th農 ie■ rln'ζ ttpllicttioA has been

露訛犠llぶド写挙tttξ鍔寧郷iザTl・

'TCle

IDate:26.9.2017

sent to thc MSME
to remind MSME to

casc     No.:1/12/80-Party  Name:FREEDOM Mcet  No/Dtte:10/80-Status:
IALC2/2016         0PTHALMIC PRIVATE.ALC2/2017        Deferrcd

LlMITED, 16.08.2017

19器 8υ
“

剛 引7AM〃
←
発レた4Ю仰 ∞剛

今Yギ i111111電:Tツ 71::[IP,9ィ |

l ibttiζibi:十五さё。轟品i186 1618a thtt iAg lllll'S application has been sent to the MSME
I(chemical)on 07.10.2016 for examination and comments.It is decide to remind MSME to
l  expedite their comments.Case is deferred to 26.9.2017.

| lcasc     No.:9/21/801Parけ   Name:NETAFIM IMcet  No/Date:10/80-Statusi
l  lALC2/2016          1RRIGATION   INDIA IALC2/2017        1Deferred
l l                 PVT.LTD.         16.08.2017         1

1 lo~~~品 tA~1↓
,81総 策

轟 面燃 お
壺 1::ち∴‐501:01/80/050/00469/AM17/ .:34/24/040/00166/′

l ibecision:The Commi■ee noted that MSME vide O.Mo No.TL-12024/28/2016-GC and F―

1朧Wil:露II場悧:lTI鮮1∫留艦nll訛誕ittli官1胤:汎税i∬
l hforlnadon.Case is dctrred to 26.9.2017.

Case No.:7/21l80- Party Name:EMPIREIMeet  NO/Date:10/80- Status:
Deferred

ALC2/2016 INDUSTRIES ALC2/2017
16.08.2017

- - ,Ao File RLA File Lic.No lDate:3410042546 Defer
5 | ,oiltolo 5otoo46'7 tAMt1 t :341241040100167lAMl7l '21 .09.2016 'Date:26'9 '2017 :

Decision : The Committee noted that the firm's application has been sent to the MSME

,(chemical) on 07.10.2016 for examination and comments. lt is decide to remind MSME to

expedite their comments. Case is deferred to26'9'2011'

Case No.:26l25l80- Party Name:NUCON Meet No/Date:10/80- Status:
, ,-iiZtZ0l6 Ap,nOSpACE pVT LTD tN-CZtZOtl Deferred )

': : 16.08.2017

.,HQFileRLAFileLic'No/Date:09l0064l6lDefer:'- ,:01/80/050/00586/AMl7/ :091241040100281/AMl7/ '21.09.2016 Date:26'9'2011'

, .O""irion : fne Committee noted that the firm's application has been sent to the MSME on

09.03.2017 for examination and comments. It is decide to remind MSME to expedite their

, :comments. Case is deferred to26.9.2017.



I rcase No.:26l21lgO-;party Name:BONATRANS Meet No/Date:10/80- Status:

, ',l;-cztzot6 INDIA PRIVATE LIMITED 
irt7,::rtl 

Rejected

Lic'No/Date:03 I 0808077:Ha File RLA File

r r:0r80/050/00486/AMl7/ :031941040100558/AMl7/ 26.09.2016

53 Decision : The Committee noted that the firm has not replied to the deficiency (raised by DHI)

,letterdated30.03.20l7 senttothefirmon02.05.20lTthroughemail and final reminder sentto
, :ilr" n.* 

"ia. 
. mail on 30.6.2017.lt is decided to reject the case with direction to the firm to pay'

:applicable custom duty with interest for EODC'

nA *uV take further necessary action accordingly

Case No.:8/21l80- Party Name:NETAFIM Meet No/Date:10/80- ltalus: ,

ALC2l2Ol6 IRRIGATION INDIA ALC2lzOl7 Deferred

:pVT.LTD. 16.08.2017

Eit" RLR File Lic'No/Date:3410042599 Defer
,HQ

rs+ iroitolo50/00468/AMl7/ ':341241040100193/AMl7/ 19.10.2016 Date:26'9'2017

Decision: The Committee noted that MSME vide o.M. No' TL-l2o24l28l2ol6-Cc and F-

DCMSME-Ig dated 17.04.2017 has raised deficiency in the firm's application and letter sent to

the firm vide email on27.6.2017 and final reminder sentthrough e mail on 16.8'2017 to furnish

, 'information .Case is deferred to26.92017 '

|1霊
22創 6

PRIVATE LIMITED 16.08.2017

551器
8υ05餅0046νAM島
に鷺23Ю4υ0033 VAM島

に
オ∬gRlα

0510400174 3寛ち6'.7917
sent to the MSME

to remind MSME to

No.:2/21/80■ Patt    Name:CLYDEIMcet  No/Date:10/80■ Status:

BERGEMANN  INDIA IALC2/2017        1Deferred

Decision : The Committee noted that the firm's application has been

(chemical) on 10.01 .2017 for examination and comments. It is decide

expedite their comments. Case is deferred to 26'9 '2017 '

Case~~‐面両5万 1/80-F¨/Name=&
ALC2/2016      1TURBINE‐GENERATORS

PRIVATE LIMITED

1器8υ
“
j00485触
M再オ飛ち5胤j00528触M再ナ

e:ドだ鼎α“
ЮЮ%"襟ち6卿 7
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l the minutes failing which the Case Will be raCCl

‐  to pay applicable custom duty wLh interest for EODC.

Casc is deferred to 26.9.2017.

T―MHPS MCCt  No/Datc:10/80- Status:
DeferredALC2/2017

16.08.2017

IMect No/Datc:10/80-  IStatus:

ALC2/2017        Deferred171霊揚lyttκ
併 Party Name:EMPIRE
INDUSTRIES

ιユ

丁
|



HQ File RLA File

16.08.2017            1

Lic.No/Date:3410042629 1Defer

101/80/050/00470/AM17/  :34/24/040/00199/AM17/  27.10.2016            1Date:26.9.2017

1Decislon : The Committee noted that the flrm's application has been sent to the MSME

(ChemiCal)On lo.01.2017 for examination and commcnts.It is decide to remind MSME to
expedite thel comments.Case is deferred to 26.9.2017.

Casc No.:30/21/80‐

ALC2/2016

ICase No.:6/21/80-

ALC2/2016

Pa■y Name:HEURTEY   Mcet No/Date:10/80-   Statusi
PETROCHEM INDIA    ALC2/2017        Rttccted
PRIVATE LIMITED 16.08.2017

|  .HQ Flle             RLA File            Lic.No/Date:0310808805

58:01/194050/994?9/今 Y17/  :0394/049/99,71/AM17/  .27.10.2016
1 1Decision:The Committee noted that thc flrm has not replied to the deflciency(raised by DIPP)

1  lctter dated l l.04.2017 sentto the flrm on 02.05.2017 through ema‖ and flnal reminder sent to

the■1111宙de c mail on 3.7.2017 to furnish their reply.It is decided to tteCt the case wtth

ldirection to the frm to pay applicable custom duty wLh interest for EODC.
‐ IRA may take further necessary aclon accordingly

Paty Name:FAIVELEY   IMeet No/Date:10/80-   Status:
TRANSPORT RAIL     .ALC2/2017         RaCCted
TECHNOLOGIES INDIA  16.08.2017

.                  LIMITED

IHQ File             iRLA File            lLic.No/Date:0410162505
591:01/80/050/00466/AM17/  1:04/24/040/00135/AM17/  ■8.H.2016

1Deciζ l。1:十he coi“ ittee notea that tiも flr“ has not replied to the denciency(raiSed by DHl)

ictter dated 3 1.01.2017 sent to the flrm on 31.01.2017 through email and flnal renlindcr sent to
lthe nrm 宙de e mail on 30.6.2017 to furnish their reply.It is dccidcd to racct the case With

l■ec● on to the irln to pり appltable custom duty wnh hterest for EODC.

‐  ‐RA Fnay take further necessary action accordingly

,Case No.:21121l80- Party Name:TERUMO iMeet No/Date: l0/80- Status:

ALC2l2Ol6 PENPOL PRIVATE ALC2lzOl7 Deferred

LIMITED 16.08.2017

uo [?ro,os0/0048 r /A*,;)'" l*fro,ooo,00023/AM ri)'' rkii,)lia',ie:53 
r 00 r e2tu 

Bi[Lu. e.z0t7

Decision : The Committee noted that the firm's application has been sent to the MSME

, icrr"r"l."l) on 10.01.2017 for examination and comments. It is decide to remind MSME to

expedite their comments. Case is deferred to26.9'2017 '

'|80- Status:,case No.:39/21l80- Party Name:APAR',Meet No/Date:lo/

ALC2l2Ol6 INDUSTRIES LIMITED ALCzlzOl7 Approved
16.08.2017

Lic'No/Date:03 I 080983 I., HQ File RLA File
6r,oito/o5oto0499tAMtzl :0319410401007601Aly.171 l4-12.2016

Decision : The Committee decided to ratifo the norms based upon the recommendation of MEIT
rvide U.o. No. I 7/06/2017-IPHW dated 09.8.201 7. ( copy of letter attached )'
IRA may take further necessary action accordingly

13
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1 1cage      
6ヽ.:4'4/患 0■laty Name:VEE KAY IMcet  No/Date:10/80■ Status:

ALC2/2017          VIKRAM&CO LLP   ‐ALC2/2017        1Deferred
16.08.2017

1鶏 8j魔鳳 島 1↓ lVe鷺た4Ю似剛
“
触M〃
CI悧
器
α08101"“OB率

lν響 7:赫° 脚撻‐  ‐   
‐
Ahmedabad to furnish hard copy ofthe

l l  concemed and irm to furnish hard copy

l l  lwill be treated as closed and withdrawan
l  l

lёasc      Nも .:3/4/80-larッ  N五品eiヤЁЁ KAY Mcet  No/Date:10/80-Status:

IALC2/2017          1VIKRAM&CO LLP    ALC2/2017        .Defcrrcd
16.08.2017

濡:jふ∴6餅A↓ 1計憔焼ふj話二/1↓″
8ビ
ツギTド

6Υ
:料P響 7

11)eclslon:

|  lb`ιisi61 1+he ё6m“ ittし c h61もd thiζ offlce↓ iag e mail dated 3.7.2017 has requested RA

1  1憮掛鮮盤t雌属彗騨I骨
∠
υ

釉膠脇膠;繁1螺脚トIDecisi6n i tthも ёo“品ittee noted that the nrln's
fbr exanlination and comments.It is decide to r

‐Case is deferred to 26.9.2017

師扁
雨而「陥ま轟Ⅲ

.ALC2/2017 INDURE PVT.LTD

Mcet  No/Date:10/80¨ Status:
DeferredRUB.ALC2/2017

■6.08.2017

ALC2/2017
116.08.2017

~lcase~~~~｀
.2/1'8ё―匝再 Name:THEIMcet  No/Date:10/80- Status:

Deferred

' [?,ro,o sotoo6sztAM',t :05t24t040t00s60iAM17/ t4'02'2ott Date:26'e'2017

65 Decision : The Committee noted that deficiency raised by DHI vide UO No' TSW(B)-

,314312017 and letter sent to the firm vide e mail on 41'2017 with request to furnish

rlnformation . It is decided to send final reminder to the firm to furnish reply within l5 days of

luploading of the -i"r,". failing which the case will be rejected without further notice with

direction to the firm to pay applicaut" lr.to* duty with interest for EoDC. Case is deferred to

26.9.201'7. .

ノJケ



icasc     No.:25/7/80■ Paty   Name:FRIZAIR IMeet  No/Datc:10/80‐

IALC2/2017          PRIVATE LIMITED    ALC2/2017
16.08.2017

11瓢:鷹∴iふ話ナ鷺
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鳳5箇AM再ナ
el悧辮
α
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6もちtiζぉふ:↑ hさ 86嵩ふhささi&ed“農1品ζ五lplicati6五 五五ζもさen ζentio ЫPP 61。h力う0171 i t

l  decided to ca‖ for fo1lowing information from the■rm                         l
l 11,The lnfollllatiOn in respect of Sl.No.3,4,5& H of Standard Denciency f0111lat in respect‐

|  lof Export product

i icase isdeferredto 26.9.2017.
1__ |     __  _ _        _     

‐               ―

Status:
Deferred

No.:3/1/80‐ Parり Name:M M AQUA Mcet  No/Date:10/80-Status:
TECHNOLOGIES LTD. ALC2/2017        Dcferred

ICasc

ALC2/2017
16.08.201 7

Ho File RLA File Lic'No/Date:0510401720 Defer
67 ,oilsolo50/00653/AMl7/ :05t24t040t00140/AMl4l 20.02.2017 Date:26'9'2017

, rDecision , ifr" Co.rittee noted that the firm's application has been sent to MSME (Chemical) on

. .OS.O+.ZOI7 for examination and comments. It'is decide to remind MSME to expedite their

,comments. Case is deferred to26.9.2017.

1 1ё a:も 6ヽ.:i'1'患ё:ALC2/'617 Parり N五品8:↑uЁEX INDIA IMeet  No/Date:10/80■
Status:

|  |                                     IALC2/2017        1Raected
i l                               116.08.2017       1

1 1責O           Filさ 1良LA           File Lic.No/Date:0510401746.

Ⅲよ:W:WttLも驚1:肥Tr難島Ⅲd鰐 1・濡條鳳iP¶鷺| lleter sent on 02.05。 2017 through email and f

‐ idecided to reieCtthe case with direc」
on to the■rm to pay applicable custom duty with interest for

lEODC.
| IRA may take funher necessary acdon accordingly

case      No.:1/4/80-IParり Meet  No/Date:10/80- Status:
DeferredALC2/2017 Namc:INJECTOPLAST  ALC2/2017

PVT.LTD 16.08.2017

Filc Lic.No/Datc:0610038587 1Dcfer691HQ           FilelRLA
:01/80/050/00056/AM18/  :06/24/040/00048/AM17/  28.03.2017             Date:26.9.2017

.‐ bLciζ161:十 Aも ё。ふmileさ n6おa thtt h五 ia 8。py Of the flrm's application sentto MSME on
1 5.6.2017 fortheir examination and comments.Case is deferred to 26.9.2017.

lёise    ヽ6::3/1/86.Patt  N五

“

も:IRIZAIR‐ Mcet  No/Date:10/80-IStatus:

IALC2/2017          PRIVATE LIMITED    IALC2/2017        
‐Deferred

l                                             116.08.2017
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lbe treated as closed and withdrawan from agendao Case is deferred to 26.9.2017.

Case

|  IALC2/2017
IENERGY    SYSTEM ALC2/2017 IDeferred

INDIA LIMITED 16.08.2017

File Lic.No/Date:0410162958 1Defer      .71‐ HQ           FilelRLA
1  101/80/050/00058/AM18/  104/24/040/00230/AM17/  07.04.2017            1Date:26.9.2017.

1 1Decision:The Committee noted that the application has been sentto DHI on i6.8.201 7 for their‐

‐ comments.Case is deferred to 26.9.2017.

ICase     No.:22/7/80■ Pa中
IALC2/2017         ‐Name:BONATRANS

IINDIA
ILIMITED

FileiRLA

Mcet  No/Date:10/80■ Status:
ALC2/2017         1Deferred
16.08.2017            .PRIVATE

721HQ

Case

75 ALC2/2017

File lLic.No/Date:0310812464 1Defer

‐  101/80/050/00132/AM18/  1:03/94/040/00005/AM18/  12.04.2017

1 lDecision:The Committee noted thatthe nHll's application has been sentto DHI

I  .exanlination and colninents.
'Case is deferred to 16.8.2017.

No.:20/7/80-Party

IDate:26.9.2017

on 03.7.2017 for

Casc No.:9/7/80-ALC2/2017 Parり   Name:THERMAXIMcet  No/Date:10/80-Status:  |
|                   ‐LTD。,               IALC2/2017         .Approved .

16.08.2017                    .

File lLic.No/Datei3 11 0066695       11HQ             FilelRLA
I:01/80/050/00119/AM18/  .:31/83/040/00188/AM17/  ■3.04.2017         1

1beciζ iふni↑he ё8品 mileさ deciaed to ladl the nolilis based upon the recommendation of DHI
IU.O No.3/57/17‐ TSW)B)dated1 2.7.2017.(copy Ofthe letter attached).

IRA may take funher necessary aclon accordhgly.

~1霊

2ふ 17
Mcet  No/Date:10/80-

IName:UNDERCARRIAGE:ALC2/2017
AND TRACTOR PARTS 16.082017

I                   PVT.LTD.

1  責0           1ilも :良LA           File Lic.No/Date:0310812495 Defer
1 101/80/050/00130/AM18/103/95/040/00016/AM18/ 113.04.2017       Date:26。 9.2017

14R霊霧語栄漑鷺I境1.霊 7.常1鳳鳳奮111鷺蝋淵胤オ乳〃滉
|  lflllH:_

1  1.Information in respect of Si.No.3,4,5,6,8&9 of Standard Dencicncy Format,export product

l   lWiSe.

1 2.Information in respect of SI.No.H of Standard Deflciency Format,for import lem at SI.No.
‐   16.

Case is deferred to 16.8.2017.

Name:BONATRANS

Status:
Deferred

IMcet   No/Date:10/80¨ Status:

ALC2/2017         Deferred

INDIA

′ι

PRIVATE 16.08.2017



―
|

LIMITED

HQ           File RLA          File Lic.No/Date:0310812488 1Defer
l:01/80/050/00133/AM18/ :03/94/040/00004/AM18/ 13.04.2017       1Date:26.9.20171

:Decision:The Committee noted thatthe nrm's application has been sentto DHI on 03.7.2017 fol

lexamination and conlinents.Casc is deferred to 26.9.2017.                                  :

Mect   No/Date:10/80-Statusicasc      No.:13/7/80-Party
ALC2/2017         NamclUNDERCARRIAGE ALC2/2017        Dcfcrrcd

AND TRACTOR PARTS 16.08.2017
PVT.LTD.

File Lic.No/Datc:0310812803 Defer‐HQ            File,RLA
78:01/80/050/00123/AM18/103/95/040/00048/AM18/ 26.04.2017       Date:26.9.20171

■ 需 :鷺ly;0脚l感:3躍 Ъ

“

n:F12脚
温 胤 r鮎 織

mtt I詰

“

s鳳 、 鷺 :d嶋
|

i   repeat basis as per the decision of rneeting no 19/80-Alフ
C-2 datcd 6.2.2016. It has been noted

l 
‐
that nO such meeJng was held on 6.2.2016.Lctersent RA Mumbai on 16.8.2017 to cla‖ 取

the

l lmatter case is deferred to 26.9.2017.

;- Nrr"fHoEl'rx M*t --N"/D'"t*ffi[s:!Statu;; . I

1 r-i.iazon irorls 
pvr. LrD. \i:K;:,,1 _ i*o,o*o i

{1._____i ino - - -- Fi6mA - File ilic.No/Date:0310812837 i ,

izq i,oitsoloso/oo128/AMl8/ t:031951040t000s5/AMl8/ 126.04.2017 ' 
i

I ir**a ;"'tt b"*d 'p"; 
tht;"tt*a;ii"' ;iDiif 

]

i iu.o No. 1216ll20l7-TSW 179 datedl6.8-2ol'7 as under :-

ii
i lf .fmport item shall be of relevant grade and thickness as contained in the export products.

′7

Decision : The Committee noted that the firm's application has been sent to DHI on 03.1.2017 for

examination and comments. Case is deferred to 26.9.2017 」



ヘ

:2.euantity of import item at Sl. No. 1 ( Relevant Hot Rolled/Cold Rolled Stainless Steel wide

;coils/Strips) may be allowed as under:I (i) Wid; Coils: as 1.08 Kgs./Kg. content in the export product as claimed by the firm, as

, per SION C-2008.
. (ii) Strips: as 1.065 Kgs.iKg. content in the export product'

RA may take further necessary action accordingly.

‐
1「
響: F』ガ準げDl:[1鸞1:Ⅲ血ぉ|∬

dヽ

101/80/050/00211/AM18/ 1:34/24/040/00005/AM18/ 26.04.2017       Date:26.9.2017.
: IDttision i↑ he c6m“ ittしも1。t`d tie defl`icicy raised by DIPP vide their U.0。No.12/61/2017-

|  .TSW/80 dated 16/8/2017.lt is decided to ca‖ for following information from the flrm:¨        ‐
‐80       1.   lnfOrmation in respect Of SI.No.1&3 of Standard Deficiency Format.
‐
       2.  Quantity of export has been indicated as l No.oflndustrial Valve and the same may'

be clarified.

1      3.Details of manufactuttng act市ities on valves(import tems at SI.No.lt0 3&フ t09)′

No.:19/7/80‐ Paゥ Name:STYL RITEIMcet  NO/Date:10/80‐
Status:

‐OPTICAL INDUSTRIES IALC2/2017        1Dcferred
116.08.2017

別
需 :υ∴ν蕊 ふ Mtte鷺 焼 11:1ふ

jl剛
卵

L躙
器

α

“

Ю圏

"3率 ち6卿 ア

b`ciζion:The Commi■ Ce noted that the■ rm'ζ 五|llication has been sentto DEIT 03.7.2017 for

Case
lALC2/2017

「

examination and comments.
,Case is deferred to 26.9.2017

ヽま:'シ

"jd撫 乱 ::ぶ
鸞・

良EMIER監
ぁ /20ン
/Datel y8)3:譜

∬ed

lCORPORAT10N      16.08.2017
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I IDetiζ l。1:十五6ё 6丼lnilge 1618a titt ti8 1:轟
;ζ
 applic農 1。 n iasも een senttO MSME on 4.7.2017

1 :for cxamination and comments.

1 1 case is deferred to 26.9.2017.
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i  Case      No.:28/7/80-Parり   Name:DICKINSON IMcet  No/Date:10/80‐ Status:

:  IALC2/2017           FOWLER PVT.LTD.    ALC2/2017        1Approved
i                           l                        116.08.2017            1         1

1 1HQ            File lRLA           File Lic.No/Date:0710‖ 15131
1  101/80/050/00138/AM18/    :07/24/040/00028/AM18/    01.05.2017            1

1 lDecision:The Committee decided to radtt the n0111ls based upon the recommendation of DIPP‐

183u.O No.12/61/2017-TSW/83dated1 6.8.2017 as under:‐                   |
|  
‐
                1.  lmpOrt items at SI.No.l to 34&40to 51 may be a‖ owed on netto net

l  
‐
                    basis with accountab‖ ity clause.

1  1                2.  :mportitems at SI.No.35to 39 may bea‖ owed as per packing poHcy.  ‐

| ‐           3.lmpOrt items at SI.No.51&52 may be allowed as l.02 Mtr./Mtr.
I  I                   contentin the export products.:

I RA may take further necessary ac」on accordingly

l lCase      No.:27/7/80■ Paゥ  Name:DICKINSON IMcet  No/Date:10/80■ Status:   ‐

|  
‐ALC2/2017           FOWLER PVT.LTDo    ALC2/2017        .Approved l
l  l                        l                        116.08.2017            1

:  HQ            FilelRLA           File Lic.No/Date:0710H15201      1
1  101/80/050/00137/AM18/    :07/24/040/00026/AM18/    02.05.2017            .

1 'Decision:The Committee decided to radtt the n0111ls based upon the recommendation of DIPP‐

: IU.O No.12/61/2017-TSW/84 dated16.8.2017 as under:―                   |

184‐                 1.  :mportitems at SI.No.l t0 31&37to 47 may be a‖ owed on netto net.

: l             basis With accountabilky ciause.                     |
: 1            2.lmpOrt kems at SI.No.32 to 36 may be allowed as per packing policy. |

1 1          3.″ UOM″ of:mportitems at SI.No.48&49 may be corrected as″ Meters″ .‐

| 1           4.lmpOrt■ ems at SI.No.48&49 may be allowed as l.02 Mtr./Mtr.
:  I                   COntentin the export products.                                  |

I RA may take fuiher necessary ac● on accordhgけ                      |

| ICasc      No.:2/4/80‐ Parり   Name:FRIZAIR:Mcet  No/Date:10/80-Status:     |
1 1ALC2/2017          PRIVATE LIMITED    :ALC2/2017        1Deferred    t

'  1                                             
‐16.08.2017            .

1 1HQ           FilelRLA          FilelLic.No/Date:0910065010 1Defer     l
1851:01/80/050/00057/AM18/ .:09/24/040/00049/AM18/ 104.05.2017       Date:26.9.2017.

: IDecision:The Committee noted that hard copy ofthe application called for from RA vide c‐
| lmai1 3.7.2017.It is decided to send reminder to RA concemed and f11lH to fumish hard copy of

i  appliCation within 15 days failing which case will be treated as closed and whhdrawan from‐

l  agenda.casc is deferred to 26.9.2017.

i lcaζさ  ~ヽ 。.6/4/80■ Pa■ヽ ame:BЮ _TECH Mcet No/Dtte:10/80-Stttus:

| IALC2/2017         1VISION CARE PVToLTD ALC2/2017        Deferred
l  l                     ‐                     16.08.2017           1

1861HQ           File iRLA          File Lic.No/Date:0810140254 1Defer
l 101/80/050/00061/AM18/ 1:08/24/040/00009/AM18/ 108.05.2017       Date:26.9.2017

1 1bお tiζioi:↑ hも ёざふ

“

1186 16ted that ittrd 86py Ofthe applicadon called for from RA vide e

l  lrnai1 4.7.2017.It is decided to send renlinder to RA concerned and flm to furnish hard copy of

|タ

ヘ



lapplication within 15 days failing which case will be treated as closed and withdrawan from
lagenda.Case is deferred to 26.9.2017.

No.:26/7/80-

D Mcet  No/Datc:10/80¨
PVT ALC2/2017
.16.08.2017

File lLic.No/Date:0310813225
‐12.05.2017

as undcr:―

Defer
‐
Date:26.9。 2017

DEIT on o3.7.2017

Defer
Date:26.9.2017

sentto DHI on 16.8.2017.

Status:
Approved

IStatus:

Deferred

‐Defer

lDate:26.9.2017

DIPP on 03.7.2017
from the flrm:¨

ICase

91

1    lmpOrtitem is a1lowed l.05 kg/per kg content in export product.

‐ALC2/2017

ICase

'ALC2/2017

Information in respect of 3 8し 11 0f Standard deflCiency eXport product wisc.

is deferred to 26.9.2017

｀6.:3'ib′ 慧6111五1,Naふ e:責 INbjSiAN IMcet  No/Date:10/80-IStatus:
:RUBBER INDUSTRIES  ALC2/2017        .Dcferred

16.08.2017

ρ

ヘ

RA concern may take further necessary action accordingly'

「
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| :責0           1ii31良二A        ~ 1118 Li3.No/Date:0510402563 1Defer
i  :01/80/050/00213/AM18/ :05/23/040/00043/AM18/  16.05.2017         1Date:26。 9.2017

1 1Decision:The Committee noted that the flrm's application has been sent to DIPP(chCmical)on

i  10.8.2017 for examination and comments.Case is deferred to 26.9.2017

1 iCasc      No.:2/10/80■ Par"  Name:CEE  DEEIMcet  No/Datei1 0/80-IStatus:
1 lALC2/2017          1VACUUM  EQUIPMENTIALC2/2017        1 Approved

l l                  ,PVT LTD            16.08.2017         1
1  1HQ             FilelRLA            File Lic.No/Date:31100667761
1 ｀:O1/80/050/00212/AM18/  :31/83/040/00038/AM18/  109.06.2017       1
92 15gciζ

i31 1 Thも ё6品孫i188dどもidもd i6紘til the n。 111ls based upon the recommendation of DIPP

I U.O No.12/61/2017-TSW/92 dated16.8.2017 as under:‐

: INorms a1lowed under GN‐ 4 for Engineering products.

: IRA may take fu■ her necessary ac● on accordhgly

MANUAL CASE

No.236

S.No.237

Casc No.A/R-110 M/s. Motherson
Sumi Systems
Ltd., New Delhi

HQF.No.01/80/050/00541/AM15/DES.1 Lic.No.&
date

Mecting No.10/18 RA.F,No.05/24/040/00407/AM15 0510377258
dt.27.01.2014Dated:16.08.2017 Request for fixation of norms

tvtstraE,(ctremical)on05.07.20l6followedbyreminderon
29.O3.ZOl7 for examination and comments. It is decided that application to be send to DIPP for

their comments. Case is deferred to 26.9.201'7 -

Case No.A/R-138 M/s.UNI VTL
Precision Pvt.

Ltd.,Dharwad

HQF.No.01/80/050/00417/AM15/DES.I Lic.No.&
date

Mceting No.10/18 RA.FoNo.03/95/040/00338/AM15 0310787040
dt.18.07.2014

Datedi 16.08.2017 Request for fixation of norms

rm appeared before the- Committee for
.personal Hearing, in meeting no i dut"d 11.4.2017. The firm has not provided the information as

suggested during Personal Hearing to enable Norms Committee. Final reminder sent to the firm

th["ugh e mail on t o.t.zo t 7 with request to furnish the infonnation within I 5 days failing which case

will be reiected without any further notrce. Case is deferre

Casc No.A/R-139 Ⅳ1/s.  Auto
Comp  lndia
Pvt.    Ltd.,

HQFoNo.01/80/162/00007/AM16/DES.I Lic.No.&
date

Mecting No.10/18 RA.F.No.31/24/040/00142/AM13 3110056333

S.No.238

′ |



Dated:16.08.2017 Nashik Request for fixation of norms dt.27.11.2012

n"cisiont pHI's DL sent to the firm on 30.03.2017 through email and final reminder sent through e

mail on 14 j7.2017. It is decided to reject the case with direction to the firm to pay applicable

custom duty with interest for EODC.

RA may take further necessary action accordingly

S.No.239

S.No.240

S.No.241

Case No.A/R-178 M/s.
Donaldson
India Filter
Systems Pvt.
Ltd., Gurgaon

HQF.No.O1/80/050/00145/AM16/DES.I Lic.No.&
date

McetinA No.10/18 RA.F.No.05/23/040/00074/AM16 0510394576
dt.16.06.2015Dated:04.072017 Request for fixation of norms

3.2ol6hasbeensenttoDEITonl5'07.20l6.Itisdecidedto
send a complete set of application to DIET for examination and comments.. Case is deferred to

26.9.2017.

Casc No.A/R-77 M/s. Glovis
India Pvt. LTd.,
Sriperumbudur,
TN

HQFoNo.01/80/050/00315/AM16/DES.I Lic.No.&
datc

Mceting No.10/18 RA.F.No.04/24/040/00124/AM16 0410161029
dt.21.09.2015Dated:16.08.2017 Request for fixation of norms

I,raiseddeficiencyvidetheirU.o.No.3/0l/l7-TYSw(B)
dated30.3.2017sentto thefirmon 02.05.2017 andfinal remindersentthroughemail on 11.8.2017

with request to fumish their reply.Case is deferredto 26.9.2017.

Casc No.A/R-163 M/s     Birla
Furukawa Fibre
Optics Pvt.Ltd.,

Goa

F.No.01/80/050/00350/AM16/DES.
I

Lic. No. and date

Mccting No.10/18 RLA No.17/24/040/00019/AM16 1710006132
dt.22.06.2015Dated:16.08.2017 Request for reconsideration of

ratification of norms for exPort of
"Telecommunication Grade Single

Mode Optical Fibre.

snotrepliedonDEIT,sdeficiencyletterno,17l52l2015-
IPHW dated 2.6.201:. and reminder sent by DIET on 07.7.2017 with request to depute a technical

representative at the earliest within 15 days, otherwise the case will be treated as closed. It is decided

to send final reminder to the firm to furnish reply within l5 days of uploading of the minutes failing

which the case will be rejected without further notice with direction to the firm to pay applicable custom

duty with interest for EODC. Case is deferred to26.9.2017. .

Casc No.A/R-164 M/s     Birla
Furukawa Fibrc
Optics Pvt.Ltd。 ,

Goa

F.No.01/80/050/00347/AM16/DES.
I

Lic. No. and date

Mceting No.10/18 RLA No.17/24/040/00033/AM16 1710006162
dt.11.08.2015Dated:04.07.2017 Request for reconsideration

ratification of norms for exPort

ｆ

ｆ

０
　
０

S.No.242

″



"Telecommunication Grade Single

Mode Optical Fibre.

asnotrepliedonDEIT,sdeficiencyletterno,l7l52l2015-
IPHW dated2.6.2017 and reminder sent by DIET on 07.7.2017 with request to depute a technical

representative atthe earliest within l5 days, otherwise the case will be treated as closed. It is decided

to send final reminder to the firm to furnish reply within l5 days of uploading of the minutes failing

which the case will be rejected without further notice with direction to the firm to pay applicable custom

dutv with interest for EODC. Case is deferred to26.9.2017. .

S,No.243

S.No.244

S.No.245

Case No.A/R-165 M/s Birla
Furukawa Fibre
Optics Pvt. Ltd.,
Goa

F.No.01/80/050/00361/AM16/DES.
I

Lic. No. and date

Mceting No.10/18 RLA No.17/24/040/00043/AM16 1710006165
dt.27.08.2015Dated:16.08.2017 Request for reconsideration of

ratification of norms for exPort of
"Telecommunication Grade Single
Mode Optical Fibre.

asnotrepliedonDEIT'sdeficiencyletternol7l53l2015-
IPHW dated 2.6.2017 and their final reminder to the firm on 7.7.2017 with request to furnish

information within 15 days, otherwise the case will be treated as closed. It is decided to send final

reminderto the firm to furnish reply within l5 days of uploading of the minutes failing which the case

will be rejected without further notice with direction to the firm to pay applicable custom duty with

interest for EODC. Case is deferred to 26.9.201'7. .

Case No.A/R-166 M/s Shaktiman
Rub Rolls P.
Ltd.,Kaithal.

F.No.01/80/050/00003/AM17/1〕 ES.

I

Lic.No.and date

Mceting No.10/18 RLA No.33/24/040/00007/AM16 3310030255
dt.07.10.2015Dated:16.08.2017 Request for re-consideration on

ratification of norms.

nttotv1SME1Chemical)on|7.02.20l7fortheircomments.Itis
decided a copy of the application to be send to DIPP ( chemicals ) for their comments. Case is deferred

to26.9.2017.

Casc No.A/R168 M/s Boom
Systems
Private
Limited,
Faridabad.

F.No.01/80/050/00097/AM12/DES.I Lic. No. and date

McetinA No.10/18 RLA No.05/23/040/00156/AM12 0510297632
dt.26.07.2011Dated:16.08.2017 Request for re-consider for ratification

of norms for the product.

s based upon the recommendation of DHI U.O

No. TSWB 3l48l2}l2 dated 01 .8.2017. ( copy of the letter attached )

RA may take further necessary action accor

′コ



S.No.246

S,No.247

S.No.248

S.No.249

S.No.250

Case No.A/R-04
Development
Engineers Ltd.,
Haryana

M/s Dcc F.No.01/80/050/000066/AM17/DES.I Lic. No. and

date

Mceting No.10/18 RLA No.05/23/040/00459/AM16 0510397502
dt.04.02.2016Datedi 16.08.2017 Request for ratification of norms.

efirmhasbeensenttotheDHIon05.04.20l7fortheir
comments. Case is deferred to 26.9.2017 .

Case No.A/R-06 M/s GodreJ

&  Boyce
Mfg,Co.
Ltd.,

Mumbal

F.No.01/80/050/00435/AM16/DES.I Lic.No.
date

and

Mceting No.10/18 RLA No.03/94/040/00441/AM16 0310798673 dt.

04.09.2015Dated:16.08.2017 Request for ratification of norrns in respect

of export item at sl. No 2,3&4.
ihefir*hasbeensenttotheDHIon05.04.20l7fortheir

comments, as earlier comments was given by DHI. However DHI vide their U.O.NO 3/25116=TSW

(B)stated to consult with DIPP in respect of export item 2 & 4 , accordingly matter referred to DIPP on

27.4.2017 for their comments.
Case is deferred to26.9.2017

Case No.A/R-07 M/s   Sharma
Pharmaceutical

Pvto      Ltd。 ,

Gttarat・

F.No.01/80/050/00308/AM14/DES.1 Lic. No. and

date

Mceting No.10/18 RLA No.34/24/040/00131/AM14 3410037864
Date ll.09.2013Dated:16.08.2017 Request for ratification of norms.

replyfurnishedbythefirmvidetheirletterdated20.5,2017sentto
DIpp does not contain the information as per Sl. No. 3,4,5,1I of export product wise. Letter sent to the

firm on 10.8.2017 to furnish complete information for consideration.

Case is deferred to26.9.2017

Casc No.A/R-08 M/s Larsen &
Toubro Limited,
Mumbai

F.No.01/80/050/00241/AM16/DES.I Lic. No. and date

Mceting No.10/18 RLA No.03/95/040/00156/AM16 0310797014
Date 02.07.2015Dated:16.08.2017 Request amendment of ratification of

norTns.

s been sent to the DRDO on 05.04.2017 for their

Casc No.A/R-28 M/s Terumo Penpol
Private Limited,
Thiruvananthapuram

F.No.01/80/050/00549/AM15/1〕 ES.

I

Lic. No. and date

Mceting No.10/18 RLA No.53/24/040/00014/AM15 5310018469
dt.06.01.2015

Dated: 16.08.2017 Request for ratification of norms.

017 has been sent to MSME

′ク



S.No.251

S.No.252

Sl.No.253

Sl.No.255

Casc No.A/R-29 M/s Terumo Penpol
Private Limited,
Thiruvananthapuram

F.No.01/80/050/00548/AM15/DES.
I

Lic. No. and date

Mceting No.10/18 RLA No.53/24/040/00013/AM15 5310018470
dt.14.01.2015Datedi 16.08.2017 Request for ratification of norms.

st dated 04.05.2017 has been sent to MSME

(Chemical) on 19.05.2017 for their comments. Case is deferred to 26.9.2017.

Case No.A/R-30 M/s Terumo Penpol
Private Limited,
Thiruvananthapuram

F.No.01/80/050/00034/AM16/DES.
1

Lic. No. and date

Mecting No.10/18 RLA No.53/24/040/00021/AMi5 5310018490
dt.10.04.2015Dated:16.08.2017 Request for ratification of norms.

Decision: The cominittee noted that  fllHl's request dated  07.02.2017 has been sent to MSME

(Chernical)on 19,05.2017.

Casc No.A/R-31 M/s Alstom
Transport India
Limited, Bangalore.

F.No.01/80/050/00368/M15/DES.1 Lic. No. and

date

Meeting No.10/18 RLA No.07/24/040/00092/AM15 0710105249
dt.20.06.2014Dated: 16.08.2017 Request for ratification of norms.

Decision:  The committee noted that  fllHl'S  requcst dated ll.04.2017 has been sent to E)Hl on

19.05.2017 for their comlnents.Case is defered to 26.9.2017.

Lic. No. and

date
FoNo.O1/80/050/00597/M15/DES.1M/s Peters Surgical

India Pvt. Ltd.
(Formerly Stericat
Gutstrings Pvt.

Ltd.,New Delhi)

Casc No.A/R-32

0510392401
dt.12.12.2014

RLA No.05/24/040/00414/AM15Mceting No.10/18
Request for re-fixation of norms.Datcd:16.08.2017

nt to DHI on 19.05.2017. DHI stated that the

matter is not concern to them. It is decided to send the application to DIPP ( chemical ) for their

comments..Case is deferred to 26.9.2017 .

Casc No.A/R-34 M/s CICB一
Chemicon
Private

Limited,

Bangalore

FoNo.01/80/050/00016/M14/DES.I Lic. No. and

date

Mceting No.10/18 RLA No.07/24/040/00452/AM13 0710093506
dt.01.022013

Dated: 16.08.2017 Request for ratification of norms.

hed by the firm vide their letter dated 14.4.2017

may be examined in file . Case is deferred to 26.9.2017.

Casc No.A/R-35 M/s   Driplex
Water
Engineering

Ltd.,   New

FoNo.01/80/050/00018/M13/1DES.1 Lic.No.
date

and

Mceting No.10/18 RLA No.05/23/040/00450/AM12 0510317886
dt.15.02.2012

Datcd:16.08.2017 Request for revision of nonns.

Sl.No.256

′ダ

SI.No.254



'20t2 has been sent to DHI on

19.05.201 7 for their cominents.Casc is deferred to 26.9.2017.

Lic. No. and

date
F.No.01/80/050/00398/M17/DES.M/s Doowon

Automotive
Systems India
Pvt. Ltd., Tamil
Nadu

Case No.A/R-36

0410162418
dt.25.10.2016

更
=T面
丁予雨

'4/040400126/AM17
No.10/18

Request for re-fixation of norms.
Dated: 16.08.2017

l T has been sent to DHl

19.05.2017 for their cominents.Case is defelTed to 26.9。
2017.

SI.No.258 Lic. No. and

date
F.No.01/80/050/00201/M17/1)ES.IM/s Doowon

Automotive
Systems India
Pvt. Ltd., Tamil
Nadu

Casc No.A/R-38

0410161896
dt.10.05.2016…

/24/040/00005/AM17No.10/18
Request for re-fixation of norms.

Dated:16.08.2017

has been sent tO E)Hl on
Decision The committee noted that flilH'S request dated 05.04.2017

19.05.2017 fortheir comments.Case is deferred to 26.9.201′
.

***************************

′

`

Dclhi
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Government of lnd ia
Department of Heavy lndustry

TSW(B) Section
+:* r. ,* )i

′″ノイ

Ref: lD No. 1/80/s0lL79/AM-r7/DES1 dated 2/B/2Ot7
AA No: 3110066104 -Kalyani Maxion Wheels

The percentage wastage on net content of relevant input, as per
C-1487, be availed in the absence of calculations linked to drawing
dimensions.

h---t-
(K.K. Tiwari)

lnd ustria I Advisor

Dy.DGFT, DES.I

F.No.3/6sl2016-rsw( B)

27
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 16/08/2017 - Case No.3/7/80 (M/s Undercarriage and Tractor Parts
Pvt. Limited) (Advance Authorization No. 0310803853 dated 07.04,2016)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No.3,4,5,6,8 & 9of Standard Deficiency Format,
export product wise.

2. Information in respect of Sl. No. 1l of Standard Deficiency Format, for import
item at Sl. No. 16.

Norms committee may take a view
ノ
顧 耳 /2_7L

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No 12/61/2017-TSW/27   datcd 16/08/2017

′
g



tEn ettqfiruHffiTdrmq
Ministry of Communications & Information Technology

E+qiF{+1efu qffi rutdFr+lFd+rFr
Department of Electronics & Information Technology

,7)そE「 ノ7
REⅣIINDER

誠葡麟田― ,6,■■粛誦哺爾 ,で嫌爺
-110oo3

Electronics Niketan,6,C G O Collllplex,New Delhi… 110003
Website:… .delty.go■ in

F。…17“
`り

fJFHW          請。…….‖:劉 7

M/s. Corning Technologies India Pvt. Ltd.,
Building No. 98, 2nd Floor, DLF Cybr City
Phase- I II Gur gaon- I 22002

Sub:-Application for ratification o f norms of Advance Licence No 0510398319 dated
27.4.2016 for export of " Single Mode Optical Fibre ".

Sir,

Please refer to your application received from the O/o the DGFT and this
Department's letter of even number dated 7.6.2017 on the subject mentioned above
requesting you to depute your technical representative for discussion.

2. As no response has so far been received, you are requested to depute a Technical
representative at the earliest. In lieu of the information we may not be able to process the case
further. If the information is not te""ir"d wi ys the case may be treated as

closed as far as this department is concerned

"

Yours faithfullv

he
(Ash\ Nangia)

Director

No.01/80/050/181/AM 17/DES-1/246

落

・ELECTRONICS iNDIA
B‖b― |ハ酬商 Chim

onl;t-e- er.L-z nl o - 3 Z- 2/L
噛 劇くф lく

Government oflndia

Copy to:-
Shri Vinod Kumar Kashyap
FTDO w.r.t I)GFT I.D. Note
O/o DGF'| dated 13.6.2016
Udyog Bhavan
New Delhi

gorqward*r
P̈owerTo Empower
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Government of India ♪′/π

W.…1鷲解♀鷺FHW

REⅣIINDER

柿

Date。……………………■1・.8.2017

requeste<i to depute a Technical
may not be able to process the case
days the case may be treated as

Ministryofiヨ :1111)IIFlll:ヽヨllF:[1,IF:lTechn。 logy
議 ぽ 甫 象 響・ 1ず潮

輔 師
Department of Electronics dL Information Technology

誠葡麟田― ,6,■■鈴誦哺爾 ,で嫌爺
-110oo3

Electronics Niketan,6,C(G O Complex,New Delhi-110003
Website:www.deiけ 。go■in

HI鍛覧;野捜:寵翌r:」:r電為
Phasc― III Gurgaon-122002

Sub:-Application for ratification o f norms of Advance Licence No 0510399035 dated
8.07.2016 for export of " Single Mode Optical Fibre ,,.

Sir,

Please refer to your application received from the O/o the DGFT and this
Department's letter of even number dated 8.6.2017 on the subject mentioned above
requesting you to depute your technical representative for discussion.

2. As no respoilse tras so far been received, you are
representative at the earliest. In lieu of the information we
further. If the information is not received within fifteen
closed as far as this department is concerned

Copy to:-
Shri Vinod Kumar Kashyap
FTDO w.r.t DGFT I.D. Note
O/o DGFT dated 6.9.2016
Udyog Bhavan
New Delhi

30

;ffi
Director

No.01/80/050/322/AM 17/DES-1/557

之

・ELECTRONICS INDIA
3illim nds M‖ ∞ c‖

"
goE.qcsqtd*t

DtsEsllodio
PorcrTo Emporcr
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Government of India
Ministry of Electronics and Information Technology

Electronics Niketan, 6, CGO ComPlex
New Delhi-l10003

Sub: Ratification of norms in terms of Para 4.7 of tIItP. (Vol.l) in respcct of Advance

一〕「‐‐

一ド

‐

―
「

∃

ａＫ
Ｄｉｒｃｃｔ。ｒ
(A

Authorization No.0310806743 datcd l.08.2016 issucd in favour of】/1/so Apar lndustrics

Ltdo Mumbai

Rcfercncc DGFT I.D.No.01/80/050/321/AM17/DES-1/631 datcd 7.10.2016 宙dc which

cornrnents ofthis IDepartment havc been sought on the above rnentioned application ofNI1/s. Apar

lndustrics Iンtd.,ヽ4umbai for cxport``of Optical Fibrc Cable."

2.The FOB valuc of exportis Rs.105,015,900.00(USS l,578,000.00)and CI「 Value of lmport is

Rs 76,425,642.00(US$1,120,611.00).

3.The application has been examincd in the Ministry of Electronics and lnformation Tcchnology

from technical angle. The items proposed for irnport arc cssential to manufacture the export

product.1｀ his Dcpartnlent recornlnends ratiflcation ofnolllls ofadvancc authOrization as follows:¨

Itcm

KG~¬ 32,4`6.00 12.0

3,64.094.00

Single Mode/Multirnode

Polybutane'l'etraphalatc

KPB‐__
I Iigh Density Polyethylene

r lrTDOs D(〕

MeitY tl.O. No. 17(35)12016-IPHW dated 9.08.2017

3′

ＵＯ

Ｍ

Quantiけ
Applied in

DCFT

Wastage
Recommendcd
o/itt

Quantity
Recommendcd

|
KM 79,848.00

つ
４ 79,848.00

つ
ん

KG 2.0
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fl,xto= 6 /
Government of lndia

Ministry of lilectronics and Information Technology

ilectronics Niketan, 6, CGO ComPlex

New Delhi-110003

Sub:Ratiflcation of norms in tcrms of
Authorization No。 0310809831 datcd

Ltd.ⅣIumbai   ~

Para 4.7 of IIBP。 (Vol。1)in rcspcct of Advance

14.12.2016 issucd in faVOur of Ⅳ1/So Apar lndustrics

'ノ

√/~

面 覆
~師
而 丁 ¬

572199.60
一

|

Reference DGI.'f LD. No. 0llSol5ol4gglAMITIDES-1/886 dated 10'01'2017 vide which

comments of this f)epartment havc been sought on the alov.e mentioned application of M/s' Apar

Industries Ltd., Mumbai for export "of optical Fibre cable."

2. The FoB value of export is Rs.234,850,000.00 (us$ 3,500,000.00) and cIF value of lmport is

Rs 1 59,051 ,443.00 (US$ 2,3 I 1 .794'00)'

3. 
.rhe 

application has been examined in the Ministry of Electronics and Information Technology

from technical angre. The items proposed for import are essential to manufacture the export

product. This Department recommendi ratification of not*t of advance authorization as follows:-

2.0

(AKia)
E)irector

¬でF~~
雨蔽百面高藁蒲面T五雇≡」 KM
Polybutane'l'etraPhalate KG 46148

High Density PolYethYlene KG

HDPE
Gl Stranded wire KG 467633

Quantiけ
Applied in

DG「T
126075

465344.40

I「TDO,DG
McitY U.0.No.17(6)/2017-IPIIW datcd 9.08.2017

撃

%r*\t?-
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Dn!
Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Thermax Limited for ratification of norms
ofAA no- AA no-3110066695 dt t3-04'L7

DES-I, DGFT may kindly refer to the above mentioned AA of M/S
Thermax Limited. Based on the information submitted, this Office
recommends the following.
Export
Heat Recovery Steam Generator - 1 number. The total export weight
is t27t.1 MT &the same may be incorporated in the AA.

Import

The firm has given the calculation indicating specific use in the
manufacture of end product. The import item consists of different
types of steel pipes & tubes, channels, beam & angles. It has sought
wastage of 2o/o on all the items of import. The firm has given import
quantity both in length & weight in the list of import.

Item no Item Recommendation
l to 33 Relevant Steel

pioes/tubes
1,02 Kg/Kg cOntent in export product
taking clue from of C-1647

34 to 47 Channel, Beam,
Anqle

L.02 KglKg content in export as
applied for,

The above issues with the approval of IA(KKT).

Development Officer
12-07-17

DGFT′ Economic Officer′ NC― I

Deptt.of HI′ UO No3(57)/17-TSⅥ ノ(B)

.C. Nayak

"

dated

′ン

作

ヽ

―
一 ―

― ― ~



on-L';l< r'c/-12 fr' nto' Vh P/D t:

Department of Industrial Policy & Promotion 
2 t /0

(rsw)

NC Meeting dated 1610812017 - Case No. 20/7/80 (IWs Undercarriage and Tractor Parts
Pvt. Limited) (Advance Authorization No. 0310812495 dated 13.04.2017)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4, 5, 6,8 & 9 of Standard Deficiency Format,
export product wise.

2. Information in respect of Sl. No. I I of Standard Deficiency Format, for import
item at Sl. No. 16.

Norms committee may take a view

''- l6l- F I Ld) )--
(S.K.Jain)

Development Officer
Norms Committee I
DIPP No. |2/6112017-TSW/74 dated 1610812017

g
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Department of Industrial Policy & Promotion
(rsw) `Dノ

′〃

叫与
Development Officer

% nr,' +q
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NC Meeting dated 1610812017 - Case No. 18/7/80 (M/s Phoenix Foils Pvt. Limited)
(Advance Authorization No. 0310812837 dated 26.04.2017)

Advance Authorization may be ratified as under on repeat basis:

1. Import item shall be of relevant grade and thickness as contained in the
export products.

2. Quantity of import item at Sl. No. I ( Relevant Hot Rolled/Cold Rolled
Stainless Steel wide coils/Strips) may be allowed as under:

(i) Wide Coils: as 1.08 Kgs./Kg. content in the export product as

claimed by the firm, as per SION C-2008.
(ii) Strips: as 1.065 Kgs./Kg. content in the export product.

Norms committee mav take a view

Norms Committee I
DIPP No.12/61/2017-TSW/79   dated 16/08/2017

F
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1610812017- Case No. 1/10/80 (M/s Baroda Equipment and Vessels Pvt.
Limited) (Advance Authorization No. 3410043135 dated 26.04.2017)

Firm may be asked to submit the following information:

1. Information in respect of S1. No. I & 3 of Standard Deficiency Format.
2. Quantity of export has been indicated as 1 No. of Industrial Valve and the same may

be clarified.
3. Details of manufacturing activities on valves (import items at Sl. No. I to 3 & 7 to

9), if any
4. Detailed calculations/basis for the quantities of import items.

Norms committee may take a view ,/ ,z+-Z2 - tGl"?tL-tt^_,r (S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2l6ll20l7-Tsw/80 dated 1610812017

36
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Department of Industrial Policy & Promotion
(rsw)

%, r<fo _ g3
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NC Meeting dated 16/08/2017 - Case No. 28/7/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 0710111513 dated 01.05.2017)

Advance Authorization may be ratified as under:

l. Import items at Sl. No. I to34 &40 to 51 may be allowed on net to net

basis with accountability clause.
2. Import items at Sl. No. 35 to 39 may be allowed as per packing policy.
3. Import items at Sl. No. 51 & 52 may be allowed as 1.02 Mtr./Mtr. content

in the export products.

Norms committee may take a view

'-=
-Z-.- - l6l'rl L., L-

- 1s. K. Jain;
Development Officer

DIPP No 12/61/2017-TSW/83 dated 16/08/2017
Norms Committee I

3+
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1610812017 - Case No.2717180 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 0710f f 1520 dated 02.05.2017)

Advance Authorization may be ratified as under:

l. Import items at Sl. No. I to 3l & 37 to 47 may be allowed on net to net
basis with accountability clause.

2. Import items at Sl. No. 32to 36 may be allowed as per packing policy.
3. "IJOM" of import items at Sl. No. 48 & 49 may be corrected as "Meters".
4. lmport items at Sl. No. 48 &.49 may be allowed as 1.02 Mtr./]vltr. content

in the export products.

Norms committee may take a view

-t -/:

,"ffi.b#ficrrr--'L
Norms Committee I
DIPP No. l2l6ll20l7-Tsw84 dated 1610812017

|
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Department of Industrial Policy & Promotio n D t //

(rsw)

NC Meeting dated 16/08/2017 - Case No.2/10/80 (M/s Cee Dee Vacuum Equipment
Private Limited) (Advance Authorization No. 31 10066776 dated 09.06.2017)

Advance Authorization may be ratified as per GN-4 for Engineering products.

Norms committee may take a view

- +^-a -...- ---z.___-..- ja I . ?l r_r:-/..- (S. K. JCin)
Development Officer

Norms Committee I
DIPPNo. 12161/2017-TSWl92 dated 1610812017

39
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Department Of Heavy industry

Udyog Bhavan

Sub:AA No510297632′ BoOms Systems,Faridabad

lrnport

item 3 to 12-Netto net under GN-4 with accOuntability clause

lteml′ 2-deleted being sOftware/tOOI

Spares′ excluding tOOls_as per pOlicy

Applicant tO submに 。nginal central Excise certricate dated 13/7/2015 to RLA.
This has the Approva1 0fJs

‰
lndustrial Adviser

Dy DGFT′ D[SI
TSVVB 3/48/2012  dated 1/8/2017

甲


